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VIOLATING COMPANIES ACT

396. SHRI V. K. SAKHLECHA : Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) the number of cases in which his
Department made investigations in 1972
against monopoly houses for violating the
provisions of the Companies Act by getting
registration of companies by unfair means;
and

(b) the names of those monopoly houses
I and the action taken against them?]

tj ] English translation.
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t{THE MINISTER OF STATE IN THE
MINISTRY OF LAW, IUSTICE AND
COMPANY AFFAIRS (SHRI D. R
CHAVAN): (a) No investigation under
section 237(b)(ii) of the Companies Act, 1956
was ordered in 1972 in respect of the affairs
of any company belonging to a "Monopoly
House", on grounds stated in the question, nor
any application or report has been received
under Section 235 of the said Act for ordering
investigations on such grounds.

(b) Does not arise.]
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[RAJYA SABHA]

to Questions 80

[STUDY ON CONCENTRATION OF
ECONOMIC POWER

397. SHRI V. K. SAKHLECHA: Will the
Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to state:

(a) whether his Department has completed
product-wise study regarding concentration of
economic power in the country;

(b) if so, the details of the report submitted
by the study group; and

(c) the names of the monopoly houses
which were not included in the Report of the
Dutt Commission and which have been
discovered after the submission of this report
and what is the number of concerns owned by
each of such monopoly houses?]
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